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[Secretary) 
th~ Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya 
Sabha, at its sitting held on the 15th 
December, 1960, agreed without any 
amendment to the Motor Vehicles 
(Second Amendment) Bill, 1960, 
which was passed by the Lok Sabha 
at its sitting held on the 14th Nov-
ember, 1960." 

(iii) "In accordance with the provi-
lIions of sub-rule (6) of rule 162 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the 
Appropriation (No.5) Bill, 1960, 
which was passed by the Lok Sabha 
at its sitting held on the 9th Decem-
ber, 1960, and transmitted to the 
Rajya Sabba for its recommendations 
and to state that this House has no 
recommendations to make to the Lok 
Sabha in regard to the said Bill." 

(iv) "In accordance with the provi-
sions of sub-rule (6) of rule 162 of 
the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am 
directed to return herewith the Rail-
way Passenger Fares (Amendment) 
Bill, 1960, which was passed by the 
Lok Sabha at its sitting held on the 
12th December, 1960, and transmitted 
to the Rajya Sabba for its recom-
mendations and to state that thiI 
House has no recommendations to 
make to the Lok Sabha in regard to 
the said Bill." 

(v) ''In accordance with the provi-
sions of sub-rule (6) of rule 162 of 
the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am 
directed to return herewith the Indian 
Post Oftlce (Amendment) Bill, 1960, 
which was passed by the Lok Sabha 
at its sitting held on the 8th Decem-
ber, 1960, and transmitted to the Rajya 
Sabba for its recommendations and 
to state that this House has no recom-
mendations to make to the Lok Sabha 
in regard to the said Bill." 

·Published in the Gazette of India 
dated 19-12-1960. 

(vi) ''In accordance with the provI-
sions of sub-rule (6) of rule 162 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I .. 
directed to retutn herewith the TriplSa 
Excise Law (Repeal) Bill, 1960, which 
was passed by the Lok Sabha at its 
sitting held on the 12th December, 
1960, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no 
recommendations to make to the Loll: 
Sabha in regard to the said Bill." 

(vii) "In accordance with the prm-
sions of rule 97 of the Rules of Proce-
dure and Conduct of Business in the 
Rajya Sabha, I am directed to enclose 
a copy of the Salar Jung Museum Bill, 
1960, which has been passed by the 
Rajya Sabha at its sitting held on the 
15th December. 1960." 

11· 89i Ms. 

SALAR JUNG MUSEUM BILL 

As PASSED BY RA.rYA 8ABHA 

Secretary: Sir, I lay on the Table of 
the House the Salar Jung Museum Bill, 
1960, as passed by Rajya Sabha. 

12:91 brs. 
INDUSTRIAL FINANCE CORPORA-

TION (AMENDMENT) BILL-

The Deputy MiDlster of Fill.-
(Shrimati Tarkeshwari Sinha): Sir I 
beg to move for leave to introdUce a 
Bill further to amend the Industrial 
Finance Corporation Act, 1948. 

1Jr. Speal[er: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Industrial Finance Corporation 
Act, 1948." 

The motion WI18 adopted. 
ShrimaU Tarkeshwarl Sinha: Sir, 

introducet of the Bill 

Extraordinary, Part II-SectiGn 2, 

tll:!.troduced with the recommendaUon of the president. 




